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Council of Engineers & ors.    …… Applicants  

Vs. 

State of Punjab & ors                                      ………Respondents 
 

Additional Submission by Applicant No. 2 regarding Misleading facts 

produced in the case by MCL by projecting the impugned building in 

Public Park as Library of MCL.   

 

 Hon’ble sir 

Respectfully showeth  

The Applicant No. 2 humbly submits as under: 

 
1. That one RTI Application was filed with PIO of Library branch of MCL by One Sh. 

Gaurav Taneja s/o Gurcharan Singh on 29-10-2024 regarding the information 

pertaining to the impugned Library building constructed in the Park. However, the 

PIO failed to provide the information in time. After filing the First Appeal by the 

Applicant, the PIO of Library Branch, MCL provided the information vide letter No. 

276/Library dated 25-02-2025 for all the Points from Sr. No. 1 to 9 as under: 

 

“Whereas you have demanded the information with regard to Library 

Maharana Pratap, G.T. Road, Opposite Manju Cinema, near Dholewal 

Chowk, Ludhiana, but the same is not a Library of Municipal 

Corporation, Ludhiana”.                     
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The Copy of RTI dated 29-10-2024 is produced herewith as Annexure PX-15 and 

copy of information dated 25-02-2025 provided in Punjabi by PIO Library Branch 

(along with its Translated copy attested by Notary Public) is produced herewith as 

Annexure PX-16.  

 

2. That from the information provided by PIO, Library Branch of MCL, it is crystal clear 

that such building was never constructed for public utility but just to please the 

Political Parties & private organisation/society by going against the directions of 

Hon’ble Supreme Court, this Hon’ble Tribunal as well as Hon’ble Punjab & Haryana 

High Court. It is pertinent to humbly submit here that the Hon’ble Punjab & Haryana 

High Court has already pleased to passed the directions against unauthorized Public 

as well as Private Buildings constructed on Public Land with MCL as one of the 

Respondents but the MCL, without taking legal opinion from the legal advisors 

encroached upon the Park Area by constructing the impugned building just to please 

the Politicians and Private organization/society. 

 

3. That the facts regarding the building not being Library came in front of the Applicants 

only after getting the copy of information received by Sh. Gaurav Taneja, however, 

the MCL has always being projecting the impugned illegal building as Public Library 

and even failed to provide the actual information to the Joint Committees as well as 

the Learned Court Commissioner Sh. Amit Shukla. Thus, the MCL has not only 

delayed the implementation of orders dated 04-10-2024 for restitution of impugned 

Park, but has also wasted the time of this Hon’ble Tribunal since long just to hide the 

illegal act done by its concerned officials. 

 

Keeping in view of the above produced additional submission & earlier facts; the 

Applicant humbly prays this Hon’ble Tribunal to accept the prayer as submitted in 

O.A. and issue directions of initiation of proceedings u/s 28 of NGT Act against the 
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Respondent MCL and impose hefty Environmental compensation/fine on 

encroachers as per law.      

 

 

Place: Ludhiana       Er. Kapil Dev 

Dated: 27-02-2025                (Applicant No. 2)     
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vs. 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

Council of Engineers & ors. 

LUDHIANA (PB. 
Regd. No 1887 

AT PRINCIPAL BENCH, NEW DELHI 

State of Punjab & ors. 

1 

2. 

RESPECTFULLY SHOWETH: 

(in 0.A. No. 793 of 2022) 

Affidavit regarding Additional Submission by Er. Kapil Dev (aged 48 
years) s/o Sh. Jagdish Chander, r/o #186-E, BRS Nagar, Ludhiana in 

O.A. No. 793 of 2022. 

JA Place: Ludhiana 

AFFIDAVIT 

I, the above mentioned deponent do hereby solermnly affirm and 
declare as under: 

yerification: 

That the deponent (Applicant No. 2) along with others is one of the 
petitioners had filed O.A. No. 793 of 2022 before this Hon'ble 
National Green Tribunal. 

Respondents 

That the Applicant is submitting the Additional Submission dated 
27-02-2025 in the said Original Application from Para No. 1 to 3 
along with Annexures for kind consideration by this Hon'ble 
Tribunal. 

aner Pa Stnot ated: 27.02.2025 % me athe ang abovn *aement 

Place: Ludhiana 
Dated: 27.02.2025 

Applicants 

Cortiied tha ne afidavt SPAGPA Ne 
en roedover & expianed to the osponen 

MOCula who seemed direchy to undergAeno 

. know the 

Deponen/Excutants personaliy and he/she has SigmedThumo Impresssivn n nv presence 

Verified that the contents of para 1 and 2 of this affidavit are true 
and coprect. No part of it is false, and nothing material has been kept 

6 concealed therefrom. 

ATTLSTED A^ IDENTIFIED 

NOTARY PUBLIC, 
IUDHIANA (OB 

DEPONENT 

DEPONENT 

27 FEB 2025 
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